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Name of the Company | Viren Ganeriwala -Vs- Shiw Aambagan Complex Pvt Ltd & Ors
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ORDER
Ld.Pr. CS for the petitioner is present.

Heard the petitioner. Ld. Counsel for the petitioner
pressed for an interim order without serving notice to the
respondents u/s. 242(4) of the Companies Act, 2013. However,
upon hearing the Ld. Pr. CS and upon perusal of the records |
am satisfied that without serving notice to the respondents it
is not fair and just to pass an interim order as requested.
Accordingly, issue wurgent notice to the respondents,
returnable on 14/12/2017. The petitioner is directed to serve
a copy of notice to the respondents and affidavit of service is
to be filed on or before 13/12/2017.

List it on 14/12/2017 for hearing. %(?

(Jinan KR.)
Member (J)




